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BEFORE THE NATIONAL GREEN TRIBUNAL 

PRINCIPAL BENCH, NEW DELHI 

(Original Application No. 1243 of 2024) 

IN THE MATTER OF: 

Manu Rathi & Anr.      .... Applicants 

 
Versus 

State of Uttarakhand & Ors.         ..... Respondents 

REPLY ON BEHALF OF RESPONDENT NO.6,  

M/S. UTTARANCHAL PULP & PAPER MILLS (P) LTD. 

MOST RESPECTFULLY SHOWETH:  

1. That the present Reply/Response is being filed by Respondent 

No.6, M/s. Uttaranchal Pulp & Paper Mills Pvt. Ltd.(hereinafter 

referred to as the “Answering Respondent”), through its Authorized 

Director, who is duly competent and authorized to sign and verify the 

same and to act on behalf of the company in the present proceedings. 

 
2. That the Answering Respondent denies all allegations made in the 

captioned Original Application or inferred from the Inspection Report 

except those which are specifically admitted herein. 

 
3. That the Answering Respondent is a private limited company engaged 

in manufacturing Kraft Paper from waste paper at its unit located at 

Khasra No.29, 2nd KM Stone, Manglore–Deoband Road, Village 
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Mundet, Roorkee, District Haridwar, Uttarakhand. The unit is 

operating strictly in accordance with law and has obtained all 

necessary statutory permissions including Consolidated Consent to 

Operate issued by the Uttarakhand Pollution Control Board valid up to 

31.03.2026, Authorization under the Hazardous and Other Wastes 

(Management and Transboundary Movement) Rules, 2016, and a valid 

No Objection Certificate dated 10.05.2023 from the Central Ground 

Water Authority permitting abstraction of 770 m³/day (2,54,258 

m³/year) through two borewells.       

 The unit of the Answering Respondent operates within all 

environmental norms, with proper effluent treatment, waste handling, 

and emission control systems. 

True Copy of the Consolidated Consent to Operate and 

Authorization dated 25.03.2025 is annexed herewith as Annexure – 

R6/A1. 

True copy of the No-Objection Certificate issued by the Central 

Ground Water Authority for Ground water abstraction is annexed 

herewith as Annexure – R6/A2. 

 
4. That as per the previous consent dated 03.07.2019 received from 

UKPCB, the answering respondent was granted permission for 

manufacturing of craft paper of upto 2550 MT per month (85 TPD). 
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Thereafter, vide Consent dated 19.03.2020, the permission for 

manufacturing craft paper was revised and increased to 4200 MT per 

month (140 TPD). 

True copy of the previous consent dated 03.07.2019 from UKPCB 

showing permission for manufacturing of craft paper of upto 2550 MT 

per month is annexed herewith as Annexure – R9/A3. 

True copy of the revised consent dated 19.03.2020 from UKPCB 

showing permission for manufacturing of craft paper of upto 4200 MT 

per month is annexed herewith as Annexure – R9/A4. 

 
5. That the unit has installed a properly designed Effluent Treatment 

Plant (ETP) consisting of Oil Trap, Equalization Tank, Primary 

Clarifier I & II, Diffused Aeration Tank, Secondary Clarifier, Treated 

Water Tank, Pressure Sand Filter, Carbon Filter, Sludge Drying Beds 

and Decanter. The ETP design and adequacy have been technically 

assessed and certified by the Central Pulp and Paper Research Institute, 

Saharanpur, to be sufficient for treating the effluent corresponding to 

the consented production of 140 TPD. Electromagnetic flow meters 

with totalizers are installed at both borewells and at ETP inlet and 

outlet.  

True copy of the Technical Report submitted by Central Pulp and 

Paper Research Institute, Saharanpur is annexed herewith as Annexure 

– R6/A5. 
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6. That the Joint Committee constituted pursuant to the order dated  

22.10.2024 inspected the unit on 18.12.2024 and 29.01.2025 and 

submitted its report dated 13.02.2025. The unit was found operational 

with all statutory permissions in place, and analysis of effluent and 

emission samples showed compliance with prescribed standards. 

 
7. That the unit does not use plastic in its process and does not generate 

plastic waste as part of its operations. Any traces of plastic 

occasionally found mixed with waste paper are separated at the sorting 

stage. There is no burning or storage of plastic waste within the 

premises.  

 
8. That the answering Respondent has an agreement with M/s. Suraj 

Plastic Company, Khasra No. 360, Manglore Road, Landhora, 

Haridwar, Uttarakhand for the disposal of plastic waste generated by 

the answering Respondent.  

True copy of the Agreement dated 01.04.2025 with M/s Suraj 

Plastic Company is annexed as Annexure R6/A6. 

 
9. That the boilers installed in the unit operate on bagasse and superior 

quality wooden biomass having low ash content. Ash generation is 

directly dependent on the intrinsic quality of fuel used. The quantity of 
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ash produced is minimal. There is no open dumping or uncontrolled 

disposal of ash. 

 
10. That the marginal fluoride values reported in groundwater samples are 

naturally occurring and of regional origin. The manufacturing process 

of the Answering Respondent does not use any fluoride-bearing 

compound or chemical, and therefore the fluoride level cannot be 

linked to the operations of the unit. All other parameters of 

groundwater, including pH, TDS, hardness, and metals, were within 

the prescribed limits. 

 
11. That the Committee’s own report acknowledges that the unit is situated 

adjacent to a highway and that continuous vehicular movement 

contributes to ambient PM10 levels. The unit maintains its emission 

controls in proper order. Stack monitoring and ambient air quality 

results are consistently within the prescribed standards. 

 
12. That the ETP operates efficiently and continuously. No ETP sludge is 

ever disposed of in the open or in any drain. It has been suggested in 

the inspection report that a reduction in TDS levels in treated effluent 

could indicate possible dilution with fresh water. This observation is 

scientifically misplaced and erroneous. In waste paper-based paper 

mills, the dissolved solids are predominantly organic in nature due to 
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dissolution of organic constituents during pulping. During biological 

treatment in the aeration tank, these organic dissolved solids are 

biodegraded by microbial activity, naturally resulting in a significant 

TDS reduction. Hence, reduction in TDS is an indicator of effective 

treatment rather than dilution. The unit does not introduce any fresh 

water into the ETP for dilution purposes. 

It is submitted that the Central Pulp and Paper Research Institute, 

Saharanpur had submitted a Technical Report regarding the adequacy 

of the existing ETP for the purpose of revising the production from 85 

TPD to 140 TPD. The capacity of the Equalization Tank installed is 

126 m3 with a retention time of 2.1 hours, meaning thereby that the 

capacity of the Equalization Tank is 1440 KLD. 

As per the report, the existing ETP, (consisting of Oil Trap, 

equalization tank, primary clarifier-I and primary clarifier-II, aeration 

tank with diffused aeration system, secondary clarifier, treated water 

tank, tertiary treatment system (Pressure Sand Filter & Carbon Sand 

Filter) and sludge drying beds & De-canter), is sufficient and adequate 

to handle and treat the expected effluent volume and BOD load from 

proposed production capacity to 140 TPD to the acceptable discharge 

norms, provided that the ETP is operated under optimum condition on 

regular basis. 
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Accordingly, the treated effluent is being discharged as per the 

revised production capacity. 

13. That the unit’s actual abstraction of ground water during the year 

2023–2024 was well below the maximum limit permitted by the 

CGWA. Continuous flow-meter readings and monthly abstraction 

records are maintained and submitted. The treated effluent meets the 

prescribed standards for BOD, COD, TSS, and pH. 

 
14. That the Answering Respondent continues to operate in full  

compliance with the conditions stipulated in its Consent to Operate, 

CGWA NOC, and other regulatory permissions. The ETP and OCEMS 

are functional and calibrated, and there is no bypass arrangement or 

violation of discharge norms.  

 
15. That the answering Respondent has an agreement with M/s. Bharat Oil 

& Waste Management Ltd. for the disposal of hazardous waste 

generated by the answering Respondent.  

True copy of the Agreement dated 11.03.2025 with M/s. Bharat Oil 

& Waste Management Ltd. is annexed as Annexure R6/A7. 
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From: Saurabh Kr Jain saurabhjain.adv@gmail.com
Subject: Service of Reply filed by R6, M/s. Uttaranchal Pulp & Paper Mills Pvt. Ltd., in OA No. 1243 of 2024

Date: 2 December 2025 at 1:31 PM
To: officevivekgupta@gmail.com, mpr@doiuk.org, msukpcb@yahoo.com, secymoef@nic.in

We are serving attached herewith copy of the Reply filed by R6, M/s. Uttaranchal Pulp & Paper Mills Pvt. Ltd., in OA No. 1243 of 2024

thanks
Saurabh Jain
Counsel for R6
M/s. Uttaranchal Pulp & Paper Mills Pvt. Ltd.
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